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Order dated 16 .6.2004

Heard Shri B.SsTripathy, learned
counsel for the applicant and Shri S.3.Jena,
learned Addl,.Standing Counsel(on whom a copy

of the O.A. has already been served) appeari

on behalf of the Respondents,

K: CR\\\\ b It is the case of the applicant
~ U~ < NN N— =

that he had ventilated his grievance before

L _ ‘\Ul this Tribunal in an earlier round of litiga=-
(T

tion in 0.A.N0.382/90, which was disposed of}
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on 4.,5.1995. Thereafter the matter wasM
carred to the Hon'ble Supreme Court in Civil -~
Appeal Nos. 3317/97 and 3318/97; which was |
disposed of on 1.4.2003. Thereafter the
applicant filed Contempt Petition bearing
No.C.P.56/03 before this Tribunal, which was
disposed'of.an 3.2.,2004 with certain directions
requiring the Respondents to act promptly.
Despite the said order dated 3.2.2004 rendered

adopted
in CP 56/03, the Respondents/dilatoriousiproces

for which the applicant has filed the present
Original Application under Section 19 of the
A.T.Act, 1985, To=day, by producing an originel‘
of order dated dated 20.5.2004 issuved by the 
Office of the T.D.M., Balasore, Shri Tripathy
had disclosed that the DPC granted OTBP o
benefits as well as BCR benefits in favour
of the applicant with effect from 30.11.1983~ |
and 1.7.1991 respectivelys It is the case of
the applicant that the DPC having recommended‘
0T3P and BCR with effect from 30.11.1983 and
1.7.1991 respectively, the consequential &
financial benefits should be released in his |
favour at the earliest.

Having heard the counsel of both the
sides and on perusal of materials placed on
record, Respondents are[?irected to release
the consequential financial benefits arising
but of the DPC recommendations(as referred to
above) in favour of the applicant by the end

of July, 2004; fdr which the Respondents should

act with all promptitude without waste of time

/




(e

} Mm/%

With the observation and direction as above,
this O0.A. is disposed of at the stage of admission.

Send copies of this order,along with copies of

the O.A.}to Respondents and free copies of the order bhe

handed over to the &ounsel of both the sides.




